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TIon'ble Mr. Rafiq Uddin, Member$ 
Hon•ble Mr.1,.....E)isys,„. Ilember-A. 

921i^—ation la. 1474 of 1992, 

h Chandra 3/C Tawahar 

Shahgang, tllahabaa„ 

2. Raj en 

R(C) Rail} 

No rthem 

ra Kumar 3/C 'Maluka, 

y Hospital, Cut House No. 

ly, Allahabal. 

27/0. 

3. Gulab 

R/0 Rly 

No rthem 

4. Raffles! 

R/O Rly. T 

No rth ern 

Chand 3/0 Ma ik Chanrl, 

spital, Out ouse 7T.427/0, 

,ailway, Allahabal. 

:Kumar 3/C Mewl. Lal, 

nspita.l, Cut `louse T. 45 

ly, Allahabal, 

5. P ral 

6. nilip 

7. Jitenri 

Kumar -1/C 1)hu no 

Kumar 3/0 bhunoo 

Kurnar 3/0 Ihunoo 

X Alo TIouse No. 
517, Muth igang 

X 	r 3u ndergqii&  

X Allahabal. 

8. Chheli 

RZo Block 

Lal 3/o Methailal, 

No. 456/I,. 31)hith Road lahabad. 

9. Absar hmad, 3/0 N. A. 31,-11ioui, 

Block 1\To. A3(13, Goods Shed Colony, Allq.habs.1. 

nplicants 

he, nnliti ntai 	Tc.,14.241xenq 
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1. Taion of Indla, 

7orthern Railway 

hrotigh the GTneral Manager 

Baroda Hous , New le 

2. The Iivisional Railway Marge 

Arilhlb11. 

northern 

3. The Senior ')ivis on MechanieiRigineer, 

lortheri Rally-1Y D.R.1,1. Of fi Allahabal. 

4. The Senior TAV1S1Cr,11 PerSO'ln 1 Officer, 

North 	Railway I.R.A. QfCiie, tilahabal. 

5. i'lukesh Kuitiar, 3a aiwalla, Und 

(CE0,1) Ibr ,hem n Railway 3tnith Road 

6 	antra Prf shad 3afa iwalla X 
Under C.I.O. 

7. leepak Kumar, 3a aiwalla  
X T.lorthern Rail_wpy 

. Papou, 3afaiwall 	 X Smith Road 
X Illahabdd. 

9. Ajai Kumar, 3afaiwalla 

Sanjay 'Kumar, Safaiwalla 

	 Respondents. 

.c.,-LdLizel for the renondents: 	V .Y.Cso . 

C R T) 	R  (oral)  

(By Ron'ble Mr. Rafia Uddin, 3 .Pi .) 

Applicrin ts were initialy appointed 

   

as Casual Safaiwralts uqder C 	act.", Allahabad 

for different as (1,1ring the ye r of 1984-1989. 

The applicants n.arnely 3ubha.sh Chandra was worked 

for 6 	1:JS, Raj eLdr1 Kumar for 6r/ days, Gulab 

Chan-1 for 64 days, Ftanesh Kumar for 72 days, 

Prqrieep Tcuina.r for 66 clay s, 	Kumar for 66 1aYS1: 



on the other hand mentions. 

that the icant Nos.1 

  

engaged as Casual Safaiwala under Cris/ 

days, 9 days, 6 days, 14 lays, 09 days, 

d 09 days only respectively in the year 

-fore, the an 

geDin terms p 

plicants hay no right 

f the oars 2 04 of IRRivi. 

t no record dents have also stated 

le regarding work of applicant Abs.1 to 

;;3;; 

Jitendra Ituar for 66 lajs, Chhedi 

days and bsar thwad from 17.01,89 

during th•Tcumbh itilela., 19,93-1999. 

1 for 47. 

22.02,9 

Th: applicants namely Gulab hand, Rajendra 

Kumar, Ra esh Kumar, Chhedi Lai and Absar 4hInad 

have also claimed that they have al o worked. as 

Casual La dur under various units or Allaha.bal 

nivision 

f ro cs the utbcrity colic rn ed . 

3. 	Ths apolicants have filed the present C.i  

with the 'legation that respondent Eros. 2 and3 

have appo'rated Casual lafaiwallas who were junco: 

to the ap licants. on 26.(;1.91. The applicants 

raised th ir grievance regarding illegally 

r -engager ent of some j unior Safaiwa,7.as and met 

  

or which they have annexed certificats 

ther) .1a .1:4 

the 9,U tho 

The re,fo 

the respor 

Labour un 

liahabal 

Railway B 

program. 

and also sent joir t representation to 

sties- but th 

the applicants seeks the 

sane remain  rema irk una.nswared. 

irection to 

igauge them s Casual 

!Tortherr. R 

absorb th 	per 

ime bound 

dents to re- 

r C 	.3/ CfSc'v 

immediately 

4. 	Th.- respondents 

in their ounter reply 

to 7 were 

C&414 for 9 

08 days a 

1986. The 

too;e -erng 

The respo 

is avail 

B in Ku Iri h Mela. Thus 

ard's.  instructions under 

applicants having 



worked in the Kuwbh Mela under differ nt senicrty 

units namely' iledical unit and 1.0.1,4, t does not 

make the aonicants entitlekto 	ge finder 

C143/ C&14, Allahabad. 

5. 
We have heard Sri K.S. Saxena 

counsel for the aPPlicants and Sri V. 

learned counsel for the respondents. 

6. Learn,ed counsel for the apolint at the 

out set ha-3 stated VI-would not press his relief 

for re -engaging the qtr..) icants under C.11.3/-C6c14  

they are entitled, they may be enga ed iiiany 

bad as Casuak 

Labour. 

7. 
It is evident firm the plealtngs that the 

applicaats are Safaive. s and had ben er ganged 

as Casual Safaiwale in various units including 

during the period frown 19E4 to KI:Ph. Mela.The 

applicants however, not, me-ftions 	
ther their 

names are entered in the 

Ragister or not. Lean., (:1, counsel for the apolicanti,  

urged that the respondents way be irected to 

verify whether the nazie' - of the ap licants have 

been entered in the Live Casual 	
hour Register 

or not an -1  in case it is found, 	etr services 

can be utiliseAas Casual Labour as and when the 

vacancy arose including forth cowing Yumbh Mela. 

ie also find from the certflicate dt,c9„c8 

9 issued by 	
41-1.11abal akd one of the 

applicant5nalgely &bsar Ahwad was appointed as 

Casual Lab0,11' Safaiv-ga. for 37 d Js from 17.01,99  

to Kuwbh Mela, BB -B9 and his naw is appeared in 

learned 

T. Goel, 

unit of Railway department of .alah- 

Live Causal Labour 



;;5:: 

it the Live asual Labour Register. 

9. 	Consi 	the fa is that the p pi ic ant s 

are poor 3af twalas, Respondents are erected to 

verify the w rking days o the applicants anr9 if 

their ri,--AwEw re entered ih the Live Causal. Labou: 

Register , e gaged thew as casual 73'afa walas as 

and when the work is available and gra t them 

consequintie reliefs arts,-r couritir g t eir orevio Li 

lays as per FX., 	instructions aryl ROles. 

The 0,A is lisposel of accordingly, 

10. 	The 	will be no orler as to 

619Uc 	 \f -j  
Zember(A) 	Member (J) 

/Arnn(1/ 


